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Per Sanjay Garg, Judicial Member:

The present appeal has been preferred by the assessee against the
order dated 26.4.2018 of the Commissioner of Income Tax (Appeals)-2,

Gurgaon [hereinafter referred to as ‘CIT(A)’].

2. The assessee has taken the three effective grounds of appeal. At the
outset, Ld. Counsel for the assessee has stated at bar that as per the
instructions of his client, he does not press ground Nos. 1 & 3 of the
appeal. Ground Nos. 1 & 3 of the appeal are, therefore, dismissed as not

pressed.

3. The only ground left for adjudication is ground No.2, wherein, the
assessee has agitated the conformation of addition of Rs. 1 lac out of the

expenditure, claimed to have been incurred on improvement of the
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property. The Ld. CIT(A) restricted the disallowance to Rs. 1 lac out of the
disallowance made by the Assessing officer of Rs. 1,65,000/- observing
that the assessee could not produce the verifiable vouchers, rather, some
of the vouchers in respect of the items of expenditure were self-made

vouchers.

4. Before us, Ld. Counsel for the assessee has submitted that in the case
of improvement of the building, there are certain items and nature of
expenditure in respect of which no specific bills or invoices are available.
However, whenever the expenditure is incurred, the same has to be

recorded by way of self-made vouchers.

5. Considering the meager sum of disallowance of Rs. 1 lac and also
considering the above submissions of the Ld. Counsel for the assessee, in
our view, interest of justice will be served if the disallowance is restricted

to Rs. 50,000/-. We order accordingly.

In the result, the appeal of the assessee is partly allowed.

Order pronounced in the Open Court on 28.11.2018.
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